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ASSAM ACT NO. 1V OF 1991

(Received the assent of the (Governor c<n
20th August; 1991 ).

THE ASSAM MUNICIPAL (AMENDMENT)
AGLs:1991:

An
Act
further to amend the Assam  Municipal
Act, 1956,
Preamble Whereas it is expedient further to amend pgsam Act

the Assam Municipal Act, 1956, in the mannerXV of 1957.
hereinafter appearing ;

It is hereby enacted in the Forty-second
Year of the Republic of India as follows:—

— 1. (1) This Act may be called the Assam

extent and Municipal (Amendment) Act 1991
commence— .
ment.

(2) It shall have the like extent as the
principal-Act,

(3) It shall come into force at once.

Amendment 9 T 4 — e = i
of —Rewfon 2. In the Assam Municipal Act 1956, in

x*?f Q‘s/san} Section 14, for the words “‘twenty-one years”
19057. % the words ”eigh"feen‘years” shall bhe substituted,

K. LASKAR,
Secretary to the Govt. of Assam,
Legislative Department.
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